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IN THE COURT OF THE ADDITIONAL CHIEF JUDICIAL MAGISTRATE, 

                                           SONITPUR, TEZPUR 

 

PRESENT : Mrs. A. Rahman, A.J.S., 

Additional Chief  Judicial Magistrate, SONITPUR, Tezpur 

     

 

For the prosecution  ....   Sri. P. Baruah, A.P.P. 

For the accused person  ....   Sri Biren Borah, Sri Tapan Ghosh,    Advocates 

 

Ref. : G.R. Case No. 1353 of 2016 

 

   State of Assam 

-vs- 

                                      Ritu Sahu 

                           ... Accused person 

 

 

                                 Under section 294/506 of I.P.C.  

 

Charge framed on       .......29.03.19,     

   Evidence recorded on  ....... 06.05.19,18.06.19,  

   Arguments heard on    ....... 18.06.19,   

   Judgment delivered on ......18.06.19.  

  

 

 

J U D G M E N T 

 

1.   The prosecution case in brief is that on 02.05.16 complainant Dr. S. 

Hazarika of THB College, Jammuguri, had lodged an FIR to the effect that 

accused Ritu Sahu collected photographs of Miss. Priyanka Gupta of THB 

College and uploaded her photos in his Facebook Account ( Social Media) with 

some slang languages. That when the parents of the informant along with 

some of their neighbours went to the accused person and enquired about the 
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matter, the accused person abused them and also threatened to kidnap the 

informant from road. Hence, this case.  

2.  On receipt of the said complaint it was registered by Officer-in-charge 

Jammuguri Police Station as Jammuguri P.S. Case No. 64/16, u/s 294/506 

of I.P.C. After completion of the investigation, the concerned officer-in-

charge submitted charge-sheet against accused person, Ritu Sahu for 

commission of offence u/s  294/506 of IPC.  

3.   In due course, the accused person appeared before the Court and the 

copies of relevant documents were furnished to her as per section 207 Cr.P.C. 

Having found a prima-facie case against the accused person u/s 294/506 of 

IPC charge under the said section of law was framed read over and explained 

to the accused person to which, he pleaded not guilty and claimed to be tried.  

4.   The prosecution is support of its case examined 3 witnesses and as per 

submission of learned A.P.P., further evidence of prosecution side is closed. 

Recording of statement u/s 313 Cr.P.C was dispensed with. The accused 

person has also declined to adduce any defence evidence. I have heard 

argument of both the sides.  

 

5.   Points for determination : 

 (i)  Whether the accused on 02.05.16 at Jammuguri, 

uploaded photos of the informant with obscene words on Social 

Media to the annoyance of the informant and subsequently used 

obscene words to the parents of the informant and their 

neighbours and thereby, committed an offence u/s 294 of IPC? 

(ii)  Whether the accused person on the same period of time 

and at the same place, had threatened informant’s mother to 

kidnap informant from road and thereby, committed an offence 

u/s 506 of IPC? 
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         Discussion decision and Reasons Thereof: 

6. PW1, Sadananda Hazarika, has stated that informant, Priyanka Gupta and 

accused Ritu Sahu were students in his college. That in the year 2015, informant 

came to him with an application stating that accused used to threaten her and 

also abuses her. Thereafter, he immediately forwarded the application to 

Jammugurihat Police Station as that matter was not under his domain.  

 In cross-examination he stated that he has no personal knowledge 

regarding the incident in question. He has no knowledge if accused used to send 

obscene messages and also used to threaten the informant. That he has sent 

separate forwarding at the time of sending the application to the police station 

and he does remember that informant was a student of their college. That he 

does not exactly remember as to whether accused was also a student or not in 

their college. 

He denied the suggestion put by defence that since the informant was a 

student of their college so he had adduced false evidence in her favour. 

7.  PW2, Priyanka Gupta, has stated that she was a student of Jammuguri 

College. That she knows the accused. That on 02.05.16 she had filed an 

application before the Principal of their college. The said application was 

forwarded by their principal to OC, Jammuguri PS. That she had filed the 

application out of some misunderstanding with the accused. Later on they had 

settled the matter. At present she has no any grievance against the accused 

person and has no objection if the accused is acquitted from this case. 

8.  Similarly, PW3, Indu Gupta, has stated that her daughter, the 

informant had filed the case out of some misunderstanding with the accused. At 

present my daughter has no any grievance against the accused person and has 

no objection if the accused is acquitted from this case. 
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9.     From discussion of the aforesaid evidence, it is seen that the case was filed 

out of misunderstanding and as such it is held that the prosecution has failed to 

bring home the guilt of the accused person beyond all reasonable doubts. The 

ingredients of the offences u/s 294/506 of IPC has not been proved against the 

accused person.  

10.  Therefore, accused persons namely Ritu Sahu is acquitted of the said 

offences and he be set at liberty forthwith. Their bail bond stands cancelled and 

the bailer is discharged from the liability.    

11.   Signed, sealed and delivered in the open Court on this 18th day of June, 

2019, at Sonitpur.   

       

 

 

 

                                                                           

(Smt. A. Rahman) 

Addl.  Chief Judicial Magistrate, 

           Sonitpur :: Tezpur 
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  APPENDIX. 

 

WITNESSES FOR THE PROSECUTION : 

 

PW1, Sanananda Hazarika 

PW2, Priyanka Gupta 

PW3, Indu Gupta 

 

WITNESSES FOR THE DEFENCE : 

   NIL. 

 

DOCUMENTS EXHIBITTED : 

 

Ext. 1…FIR                                                                                                                                                                               

                            

 

                  (Smt. A. Rahman) 

Addl.  Chief Judicial Magistrate, 

           Sonitpur :: Tezpur 
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 O R D E R 

 

18.06.19-  

Accused, Ritu Sahu is present.  

Today is fixed for judgment.  

From the materials available on record it is found that prosecution has failed 

to bring home the guilt of the accused person beyond all reasonable doubt. The 

ingredients of the offences u/s 294/506 of IPC have not been proved against 

the accused person. Therefore, the accused person namely Ritu Sahu is 

acquitted of the offences u/s 294/506 of  IPC and he be set at liberty forthwith.  

The bail bonds stands cancelled and the bailer is discharged from the liability. 

     Judgment is prepared on separate sheets and is kept with the record.  

 

 

 

           

    

(Smt. A. Rahman) 

Addl.  Chief Judicial Magistrate, 

           Sonitpur :: Tezpur 

 

 

 


